
Central Administrative Tribunal, Principal Bencii

H.A. No. :n./2t)f)3 in

• Origji^ai Applicatioa^ Ito. 1352 of 2M02

Mew Delhi, this the^C^i^Jay of I'ebruary, 2U0J
' BLE Effi. IIULD IF S i.MOH, ,MEMBi£K( JOPL)

Mohd. Alia Mian iVlauj . , , App i icant

Versus

linton or India and Others ,, Respondents

OHPl-H BY C I EC! II.AT ION

The present HA No. 31 of has been filed

by the applicant for review of the order passed ui OA

No . 13f)2/2(102 on 2 . 1. '2U03 ,

2 In the liA the review applicant has taiien more

or less the same grounds to argue the HA, which he had taken

while arguing the OA. While delivering the judgment, all the

grounds were considered. No fresh error has been pointed out
which may call for review of the order. Further, the HA dues

'not corne within the arnb iL of Order 47 HuJ:e l.CHC read with

Kule 22 (o) if.5 Ci) of the Adm in is t i-at ive li-ibun.als Act.

3 • In view of the above, nothing survives in the

HA, which is accordingly dismissed.
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